
CENTRAL ADMINISTRAUVE 'HUBIIN'AL
PRINQPAL BENCH

OANo.2997/2004

New Delhi this the 16*'̂ day ofDecember, 2004

Hon'ble Mr.Justice M.A.K!ian, Vice Cliaii'mais (J)

Shri R-R-Shaiina,
Son of late Shri R.K.Shai-ma,
Resident ofHouse No. 740,
Palam Village, New Delhi.
Reid.Gi'ade 1 Stenographer from
the ol51ce of CMO West Zone,
Dte.ofHealth Services, PaschimVihai",
New Delhi.

(By A.dvocate Shri Anin Bhai'dwaj )

Government ofNCT ofDelhi through:

1. Hie Principal Secretaiy,
Delhi Secretai-iat,IP Estate,
Nevvf Delhi.

VERSUS

2. Tlie Chief Secretai^',
Govt.ofNCT of Delhi,
Delhi Sachivalaya, IP Estate,
New Delhi.

3. Hie Director ofHealth Sei^vices,
Hirough its Director, F-17,
Kai-kai'dooma, Delhi..

4. ChiefMedical Officer

West Zone, PaschimVihai% Nevv Delhi,

Applicant

Respondents

ORDER (ORAL)

Mr. Justice M.A. Khan, Vice ChairmaK (J)

Applicant has filed this OA for a direction to the respondents to pay interest @

18% per annum on amounts of Central Government employees Insurance Scheme and

otlier reti'ial benefits from the date ofhis retirement to the date ofactual disbursement on

<5^



account of the deiay in payment. It is submitted that tiie applicant has submitted

representations dated 24.10.2003 and 23.3.2004 but no action has been taken by the

respondents. It is also submitted that a legal notice was sei-\'ed on the respondents on

23.11.2004 but stiirthere is no response from the respondents. Learned counsel stated

that copies of these representations and legal notice sensed on the respondents ai-e

placed from pages 46 to 54 of the OA and the respondents may be directed to decide

upon them by a speaking and reasoned order vvithin a time frame.

2. Having regard to the facts stated in the application and the submissions made at

the Bai-, I am of the considered view tliat tliis OAmay be disposed off at tliia stage even

without issuing formal notice on the respondents. Accordingly, respondents are directed

to consider the representations copies of vvdiich are from pages 46 to 54 of the OA by

passing a reasoned and speaking order within a period of two months from the date on

wiiich the copy of this orderalong withthe copies of therepresentations are sei'ved onthe

respondents. Counsel for applicant submitted tliat tlie present OA be also treated as an

additional representation made by the applicant andthe respondents should be directed

to consider tliis representation also with the previous representations. Request isallowed

3. Counsel for applicant undertakes to sen^e a copy of the orderof this Tribunal and

copy oftlie representation along with copy ofthe OA before the appropriate authority of

the respondents witliin 15 days. OA stands disposed of Dasti.

(M.A.Khaii)
Vice Ciiairman (J)
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